FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SUPREME POLYTUBES LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor SUPREME POLYTUBES LIMITED
Date of Incorporation of Corporate 19" December, 2002

debtor

3. | Authority Under which corporate debtor | Registrar of Companies, Chandigarh
is incorporated /Registered

4. | Corporate Identity Number /Limited CIN: U25209PB2002PLC025653
Liability Identity of corporate debtor

5. | Address of the registered office and Registered Office:
principal office (if any) of corporate Bugrian Road Dhuri Punjab-148024
debtor

6. | Insolvency Commencement date in | 18th August, 2023
respect of corporate debtor

7. | Estimated Date of closure of insolvency | 14" February, 2024 (180" day from the date
resolution process of commencement of Insolvency resolution
process)

8. | Name and Registration Number of | IBBI/IPA-001/1P-P-01976/2020-2021/13084
Insolvency  Professional acting as
Interim Resolution Professional AFA Valid upto: 17.05.2024

9. | Address and Email of the Interim | Flat no 6, First Floor, Prem Vihar Flats,
Resolution Professional as registered | Shaheed Bhagat Singh Nagar, Keys Hotel,
with the Board Ludhiana, Punjab-141013

Email: sandchit9@gmail.com

10 | Address and Email to be used for | Mavent Restructuring Services LLP,

Correspondence  with  the Interim | B-29, LGF, Lajpat Nagar-1II, Delhi 110024
Resolution Professional, if different from
those given in serial number 9 Email: ¢j

11 | Last Date of Submission of Claims 01* September, 2023

12 | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13 | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14 | (a) Relevant Forms and (a)Web Link: -
(b) Details of authorized representatives | https://ibbi.gov.in/home/downloads
are available at: - (b) Not applicable

Notice is hereby given that the National Company Law Tribunal, Chandigarh, ordered the
commencement of a Corporate Insolvency Resolution Process against SUPREME
POLYTUBES LIMITED.

The creditors of SUPREME POLYTUBES LIMITED are hereby called upon to submit their
claims with proof, on or before 01" September, 2023 to the Interim Resolution
Professional at the correspondence address mentioned against entry No. 10 only.




The Financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class [Not
Applicable] in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

Sandeep Kumar Chitkara

Interim Resolution Professional

SUPREME POLYTUBES LIMITED

IBBI Reg. No.- IBBI/IPA-001/IP-P-01976/2020-2021/13084
Phone: - +91 7988649622

Email: sandchit9@gmail.com, cirp.supremepolytubes@gmail.com
Place: Dhuri

Date: 19.08.2023
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Minorities Financial & Development Corporation Ltd.
Chandigarh
Contact No. 0172-2770021
E-Mail ID: centrecoord15@gmail.com
Helpline No. 99150-23456
Toll Free No. 181
Day Care Centre has been set up for those elderly disabled

adults who cannot remain alone but do not require 24 hours
residential care in order to provide basic needs like medical
care, entertainment opportunity, strengthen intergenerational
relationship between youth and older persons and social
services in safe, supportive and stimulating environment.
Some of the facilities which are provided include:-
FREE OF COST FACILITY :-
> Health Services {Yoga, Meditation, Health Check-up,
Consultation efc.)
Religious Discourse & Spiritual Programs
Computer Learning/Training
Library & Reading Room
Entertainment (Television, Indoor Games, Music Room)
Psycho Saocial Counselling

- Registration form FREE OF COST is available at
above mentioned address or have a call at Phone No.
0172-2770021, 0172-2678018.
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Family Court,
CL23049385 Panchkula
(U/o 5 Rule 20 CPC)
In the Court of
Ms. Baljinder Siddhu
Principal Judge
Family Court,
Malerkotla.
Amanjot Kaur Deol
Versus
Gurjeevan Singh
CNR No.:
PBSGF4-000234-2023
Next Date: 04.09.2023
‘ 13 HMA

Publication issued to:

Gurjeevan Singh son of
Harbans Singh r/o Village
Sakohpur Sangam (Sangala)
Tehsil and Distt. Malerkotla at
present residing at 1670, RUE
Deguire, Apartment No. 5 Saint
Laurent QC Montreal Quebec -
H4L1M7.

In above titled case, the
defendant(s)/respondent(s)
could not be served. It
ordered that defendant(s)/
respondent(s) should appear in
person or through counsel on’
04.09.2023 at 10.00 a.m.

For details .logon toly
https://highcourtchd.gov.in/?
trs=district _notice&district=
sangrur

Dated, this day of 05.08.2023.

Sd/- Principal Judge
Family Court,
CL23049432 Malerkotla.
(U/o 5 Rule 20 CPC)
In the Court of
Sh. Chetesh Gupta
Civil Judge
Jr. Divm,,
Chandigarh.
Madhu Katoch
Versus
General Public
CNR No.:
CHCHO02-001330-2023
Next Date: 05.09.2023
Suit for declaration

Publication issued to:

General Public:-

Chandigarh

In above titled case, the
defendant(s)/respondent(s)
could not be served. It is
ordered that defendant(s)/
respondent(s) should appear
in person or through. counsel
on 05.09.2023 at 10.00 a.m.

For - details logon to
https://highcourtchd.gov.in/?
trs=district_notice&district=
chandigarh

Dated,
24.07.2023.

Sd/- Civil Judge
Jr. Divn,,

this day of

CL23049433

is |

Haish HHIq,

DPR/HP/524 HYITERT fyHEr-07

Ummeed Housing Finance Pvt. Ltd
8 Registered & Corporate office Unit 809-815, 8th Floor, Tower - A,
EMAAR Digital Greens Golf Course Extension Road, Sector-61,
Gurugram, 122002 (Haryana) CIN;U65922HR2016PTC057984.

NOTICE OF SALE OF IMMOVABLE PROPERTY BY PRIVATE TREATY TO THE BORROWER

UNDER RULE 8 AND 8 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notice is hereby given to the public in general and in particular to the borrower (s)/co-borrower (s) and
guarantor (s) whose details are given in below mentioned that the below described immovable property
mortgagedicharged to the secured creditor the physical possession of which has been taken by the
authorised officer of M/S. UMMEED HOUSING FINANCE PVT. LIMITED secured creditor on 24.05.2023,
subsequently sale by public auction notice dated 30.05.2023 in which auction was held/scheduled on
05.07.2023. Itis pertinent to inform you that the said auction failediremain unsuccessful due to the reason
“nobody tumed up” by the financial institution. Pursuant to the said publication of the sale notice, now an
intended/proposed buyer i.e. Namely MrVikram Sharma Sio Prem Parkash Sharam has approached to |
financial intitution and offer to purchase the secured asset for an amount of Rs.10,20,000/- as per the
below schedule property therefore, the financial institution hereby inform, intimate, give notice of 15 days
(as being the second/subsequent sale) and call upon you the addressees to clear the dues /outstanding
amount i.e R.15,78,942"- as on 16.08.2023 with further interest per annum from 17.08.2023 charges,
within the period of 15 days. In case of failure to clear above dues/outstanding amount, the secured asset
shall be sold to the mentioned/ proposed buyer by way of private treaty (as prescribed under the provision
of rule8(5)(d) of Security Interest Enforcement Rules, 2002 on as is where is and whatever there is basis and
along with the existing encumbrances, If any therein.
Pls note:- in case of any shorifall (after adjustment of above sell proceed) shall be recovered from
you addressees as per the securitisation and Reconstruction Of Financial Assets And Enforcement Of
Security Interest Act & Security Interest Enforcement Rules, 2002.

DISCRIPTION OF BORROWERS AND MORGAGED PROPERTY:-

Karam Sharma S/0 Brij Mohan Sharma (borrower) And Mohini Sharmaw/o Brij Mohan Shamma
(Co-borrower) Both Residing At- H.no.156/3 “prem Niwas” Khi Thanesar, K
Haryana-135118.In Respect Of The Secured/mortgaged Immovable Property Bearing House No.
Htmcw0300149,situated At Ander Abadi Deh Lal Dora/ Lal Lakir, In Village Darakhera, Bajran
Mohglla, Tehsil Thanesar, Distt. Kurukshetra.

/ If any quiry please calll to Mr.Gaurav Tripathi on Mob-9850055701)

FORM A
PUBLIC ANNOUNCEMEN
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SUPREME POLYTUBES LIMITED

RELEVANT

PARTICULARS

1, | Name of corporate debtor

SUPREME POLYTUBES LIMITED

2. | Date of incorporation of corporate debtor

19th December, 2002

3, | Autherity under which corporate
debtor is incorporated / registered

Registrar of Companies, Chandigarh

professional, as registered with the Board

4. | Corporate Identity No. / Limited Liability .
Identification No. of corporate debtor CIN: U25208PB2002PLC025653
5. | Address of the registered office and Registered Office:
principal office (if any) of corporate debtor |Bugrian Road Dhuri Punjab-148024
6. | Insclvency commencement date in
respect of corporate debtor 18th August, 2023
7. |Estimated date of closure of insolvency |14t February, 2024 (180th day from the date of
resolution process of Insolvency resolution process)
8, [Name and registrafion number ofthe | IBBIIPA-001/IP-P-01976/2020-2021/13084
insolvency professional acting as interim | AFA Valid upto: 17.05.2024
resolution professional )
9, |Address and e-mail of the interim resolution | Fiat No. 6, First Floor, Prem Vinar Flats,

Shaheed Bhagat Singh Nagar, Keys Hotel,
Ludhiana, Punjab-141013
Email: sandchitd@gmail.com

(b) Details'of authorized representatives
are available at:

10.| Address and e-mail to be used for Mavent Restructuring Services LLP,
correspondence with the interim B-29, LGF, Lajpat Nagar-lll, Dethi 110024
resolution professional Email: cirp. polytubes@gmail.com
11.] Last date for submi of claims 01st September, 2023
12.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained | Not Applicable
by the interim resolution p i
43, |Names of Insolvency F identified to C
act as Authorised Representative of creditors | Not Applicable
in a class (Three names for each class)
14.|(a) Relevant Forms and (a) Web Link:-

https://ibbi.gov.in/home/downloads
(b) Not applicable

(L) leader Sald auring nis
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tion and public debt.

The rally, held on Sadbhavna
Diwas, to mark the birth
anniversary of former Prime
Minister Rajiv Gandhi, Hooda
said the “Vipaksh Aapke
Samaksh” programme has
been organised in nine Lok
Sabha constituencies till now
but the crowd in Hisar has bro-
ken all previous records. “From
now on, I, along with Haryana
Congress president Udai Bhan,
will visit all the 90 Assembly
constituencies of the state.
Besides, the “Jan Milan” pro-
grammes will continue in
every district,” he added.

Lashing out at the BJP-JJP
government, Hooda said,
“There are no teachers in

,nostaffin offices, no police
in'police stations. When amini-
government was formed after
the panchayat elections, the
sarpanches in Panchkula were
beaten with sticks. Time and
again ASHA workers, MNRE-
GA workers or farmers sit on
dharna for the fulfilment of
their demands as the govern- -
ment is ineffective,” he added.

Hooda said he is now 76
years old and wants to take on
the ruling coalition to ensure
welfare of the state. “If the
Congress forms government,
we will implement Vish-
wakarma Karigar Yojana for
BCA category artisans, guar-
antee MSP to farmers and
provide 300 units of free pow-
erper month to poor families.

State Congress President
Udai Bhan said the storm of
the Congress is sweeping
through Haryana and the
BJP-JJP alliance will be
reduced to a single digit in the
upcoming elections.
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Notice is hereby given that the National Company Law Tribunal, Chandigarh, ordered the

commencement of a Corporate Insolvency Resolution Process against SUPREME

POLYTUBES LIMITED.
The creditors of SUPREME POLYTUBES LIMITED are hereby called upon to submit their
claims with proof, on or before 01st September, 2023 to the Interim Resolution Professional
atthe correspondence address mentioned against entry No. 10 only.
The Financial creditors shall submit their claims with proof by electronic means only. All other!
creditors may submit claims with proofin person, by post or électronic means.
Afinancial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class [Not
Applicable] in Form CA.
Submission of false or misleading proof of claims shall attract penalties.
Sandeep Kumar Chitkara
Interim Resolution Professional
SUPREME POLYTUBES LIMITED
. IBBI Reg. No.- IBBI/IPA-001/IP-P-01976/2020-2021/13084
Place: Dhuri Phone:- +31 7988649622

DISCLAIMER

“The Tribune Trust does
not take responsibility
for the contents
of the advertisements

(Display/ Classified)
carried in this
newspaper. The paper
does not endorse the
same. Readers are
requested to verify the
contents on their
l,/ own before acting

there upon.”

Date : 19.08.2023  Email: sandchit8@gmail.com, cirp.supremepolytubes@gmail.co
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